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GOVERNMENT OF INDIA
MINISTRY OF HEALTH AND FAMILY WELFARE
DEPARTMENT OF HEALTH AND FAMILY WELFARE

RAJYA SABHA
STARRED QUESTION NO. 76
TO BE ANSWERED ON THE 30™ JULY, 2024
SEPARATE REGULATORY BODY FOR VETERINARY MEDICINES
76 DR. AJEET MADHAVRAO GOPCHADE:
Will the Minister of Health and Family Welfare be pleased to state:
whether the Central Government has taken any action in consultation with State

Governments to set up a separate regulatory body for veterinary medicines, given the
various advantages of having a distinct Drug Regulator for veterinary medicines?

ANSWER
THE MINISTER OF HEALTH AND FAMILY WELFARE
(SHRI JAGAT PRAKASH NADDA)

A Statement is laid on the Table of the House.



STATEMENT REFERRED TO IN REPLY TO RAJYA SABHA
STARRED QUESTION NO. 76 * FOR 30™ JULY, 2024

Drugs including veterinary drugs are regulated under the provisions of Drugs and
Cosmetics Act, 1940 and Rules made thereunder. License for manufacture, sale and
distribution of drugs is granted by the respective State Licensing Authorities appointed by
the respective State Government, while the Central Drugs Standard Control Organization
(CDSCO) is responsible for regulation of import of veterinary Drugs and approval of New

Drugs.

CDSCO has no such proposal to set up a separate regulatory body for Veterinary

medicines.
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SHRIMATI ANUPRIYA PATEL: Sir, in so far as the research in veterinary medicines,
drugs and vaccines are concerned, we have many scientific bodies and research
institutes under the other Ministries of the Central Government. | would like to name a
few bodies. The Indian Council of Agricultural Research has IVRI. There is also The
National Institute of High Security Animal Diseases under ICAR; The National
Research Centre on Equines under ICAR; The National Institute of Foot and Mouth
Disease under ICAR and various other research institutes. These scientific bodies and
institutes are functional under the other Ministries and they work towards the
necessary research which is needed in the field of veterinary drugs and vaccines.
Sir, insofar as clinical trials are concerned, that is being looked after by the Central
Drugs Standards Control Organization which falls under the Ministry of Health and
Family Welfare.
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SHRIMATI ANUPRIYA PATEL: Sir, as and when required, we pass on the necessary
instructions to the State Government bodies.
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MS. SWATI MALIWAL: Thank you, Sir, for giving me an opportunity to say on this
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SHRIMATI ANUPRIYA PATEL : Sir, the question today is on the subject of a separate
regulatory body for veterinary medicine. The issue that the hon. Member has raised
pertains to the State Governments and the Municipal Corporations. Insofar as her
query regarding a proposal under discussion at the level of the Central Government is
concerned, there is no such proposal under discussion.

MR. CHAIRMAN: She also wants to know whether you would consider one.
SHRIMATI ANUPRIYA PATEL: Sir, the answer would get a little longer.The role of the
CDSCO is basically to regulate permissions for the new drugs and vaccines for both

import and manufacture. This is not something that CDSCO looks into.

MR. CHAIRMAN: Supplementary no. 4, Shri Brij Lal.
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MR. CHAIRMAN: Shrimati Mausam Noor; fifth supplementary.

SHRIMATI MAUSAM NOOR: Sir, through you, | would like to ask the hon. Minister
whether the Government has plans to set up a scheme on the lines of PM Jana
Aushadhi Kendras for increasing the access and availability of veterinary medicines. If
yes, kindly share the details thereof and if no, the reasons therefor.

SHRIMATI ANUPRIYA PATEL: Sir, this matter does not pertain to my Department.

MR. CHAIRMAN: Question No. 77.



